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IN PHE CENTRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYDERAR%

Y
M-A.998/92 and OoA-NO- 659/92-

Date of Orderl 24-3-95.
Betweens

M.A.Rasheed.
‘ .o Applicant.

and

5
¥

1. The Director, Central Research Institute
for Dryland Agriculture,
Santhoshnagar, Hyderabad-659,

2. The Scientist and the Head of Designs
and Analysis Section, Central Research
Institute for Dryland Agriculture,
Santhoshnager, Hyderabad-659.

3. The Scientist-I(Geography)
Designs and Analysis Section, ,
Central Research Institute for
Dryland Agriculture, Santhoshnagar,
HByderabad~659.

4. Sri U.M.BhaSkara Rao,
Officer~-in-Chargé, Hayatnagar
Research Farm, central Institute for
Dryland Agriculture,

Hayatnagar, ReR.Dist.

e Respondents.
For the Applicant: Mr, V.,Venkateswar Rao, Advocate.
For the Respondents: Mr . N.R.Devraj, Sr.CG3C,

CORAME

THE HON'BLE MR,JUSTICE V,NEELADRI RAC & VICE-CHAIRMAN

THE HON'BLE MR.R,RANGARAJAN : MEMBER{ADMY)
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MA 998/92 in OA 659/92

| AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHATIRMAN | ‘

JUDGEMENT

Heard both the counsels.
The applicant in the OA 659/92 filed this

MA seeking direction to the Resbondents to pay the
full salary to the applicant for the month of
August, 1992 as per the pay bill for Agggstéwith-
holding the amounts for the period of his medical
leave from 18-8-92 to 29-8-92. While the period
A WAy

referred to in Annexure (3ZinoteLwas only upto
14-8-92, the medical leave- referred to in this MA —"
is from 18-8-92, Thus the period of medical leave
is not ip any way connected with the period referred |
to in Annexure 3. Thus it is not a matter for

N .'{'g “(A»—*.. KL\
consideration in this OaA. This MA has—to—be dis-

)
missed on that ground. But liberty haSZ%G:be}given

to the applicant to initiate appropriate proceedings
in regard to the salary for the above leave period, if
he is so advised.é/Subject to the above, the M2 is
dismissed. No costs./

M, )OQ&A—LE\-\ ‘L_\__'_

(R. RANGARAJAN) (V. NEELADRI RAO)
MEMBER (ADMN.) VICE-CHAIRMAN

Dated the 24-3-95,
Open court dictation

NS



{ AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN [

oA 659/92

Heard both the counsels,
2, This OA was filed praying for declaration

that the note dated 13.7-92 and the subsequent
note dated nil issued by R3 to the applicant directiné.
him to report-at Hayathnagar Research Farm with

effect from 20-7-92 are illegal, arbitrary and

malafide and unconstitutional andfﬁuash the same awlkﬁ
directing the respondents not toO entrust the duties
‘not pertaining to the post held by himt;i/%
2. the applicant was initially appoingéd as Draughtsmamm
{civil) in a class III post equivalent to Grade T-2
with effect from 12-3-63. He possessed the quali-
fication of SSC with certificate in the trade of
.Draughtsman. By 13-7-92 the applicant was in 75

in the pay scale of Rs. 2000-3500/-,

3. By‘note dated 13-7-92, the applicant was
reﬁuiréd to report égiduty at Hafathnagar Research
Farm from 20-7-92 in connection with writing of |
experimental boards.By memo. dated nil the applicant
was required to report to Shri E.N. Bhaskar Rao,
officer 'in charge, Hayathnagar Research Farm from
28-7-92 till 14-8-92., This OA was filed on 4-8-92
for the reliefs as referred to.

4, {{demﬂ/It is stated forthe applicant that1ﬁhﬂju

he was initially appointed as Draughtsman and when

all along he was entrusted with the duties of Draughts
he cannot be directed to take up the work of writing
of experimental boards which is the duty of a painter

ol 'f)u_;....}.»w
in the pay scale of Rs. 950/1500£ﬁh11e he was
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in the pay scale of Rs. 2000/3500 by 13-7.92,

The judgement ofthe Apex Court in AIR 1988 SC 78,
(P.K. Chinnasamy Vs. Government of Tamil Nadu & Others)

is relied upon to urge that Wi%—washebserved_the%ein
in_a_ca;ggpxical—difee%fon-thaéfa public servant
should be given appropriate posting and assigneq
normal official duties commensurate to his statqé.tf
1t is the case of the Respondents tﬁ@gjthe work i
entrusted to the applicant was writing experimen%al
details of scientific nature. %ferminelogies/methods
of experiments, observations t@ken etc. and it i;
not a painter's job as claimed by the applicant .
duties
and they are within the purview of the Draughtsmars/
which is attached to a scientific Research Qrgaqisa-
tion. It was furtﬁer alleged in the counter that
there was no post of Artist or Painter in the p;y
scale of Rs, 950/1500 in their organisation}andf
they denied the allegations for the applicant tﬁat
when he reported for éuty et Hayathnagar Researéh
Farm, he was given the iron sheets for being paintéd
and to write the particulars on the said boardSﬁ
5. It is manifest from the memo. dated nil j
(Annexure 3) that the period for which the applicant
was asked to report in Hayathnagar Research Farm
in_gonnection with writing of experimental boards
was only from 28-7-92 till 14-8+92. That period i
expired long time back. The question of giviné
any direction in regard to the monetary reliefléoes
not arise even if the case of the appligant is
going to be accepted. |
6. But the learned counsel for the applicant
submitted that the said point has to be considered

for disposal of this OA and it cannot be closed
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as infructuous for the possibility of the Respon

o |

dents entrusting: @&E@iar duties tothe applicant’

cannot be ruled out. |
7. We feel that as the period for which the |
applicant was entrussted with the work referred;
to expired iong time back/andt;he question of I
giving any direction towards monetary relief }
even if the case of the applicant is going to be
accepted does not arisg, ié;;s just and proper

to dismiss the 0A as infructuous without prejudice
to the right of the applicant to challenge if !
the Respondents think of again entrusting simiiar
duties to the applicant, Accordingly, the OA is

dismissed as infructuocus. No'costs./

GV\\JL__,dﬂ”"f’Zfi;ﬁ 1 !

W‘ ’

(R. RANGARAJAN) (V. NEELADRI RAQ)
MEMBER (ADMN,) . Vice=Chairman

1995 | \ '

Dated the 24th March, |

Open court dictation
ﬁ’l/l/ [ow

NS Deputy Registrar(J)CC

|
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To
1. The Lirector, Central Research Institute ‘
for Dryland @&griculture, Santhoshnagar,Hyd=-659,

I

2. The Scientist and the Head of Designs \
and Analysis Section, Central Research
Institute for Dryland Agriculture, Santhoshnagar,Hyé.
|

3. The Scientist~I (Geography)
Designs and Analysis Section, CREDA, Santhoshnagar, Hyd-659. —
4. One copy to Mr.V.Venkateswar Rao, Advocate, CAT. Hyds T
5. One copy to Mr.N,R.Devraj SR.CGSC.CAT.Hyd,
6. One copy to Library, CaT.Hyd.

7. One spare copy.

P

pvm
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APPROVED BY T

IN THE CENTRAL ADMINISTRA‘I‘IVE TRIBUN.L -
HYDERABAD BENCH AT HYDERABAD,

"MRL.JUSTICE V., NEEL’DRI RAD

THE '.HON'B
VICE- CHAIRMAN

]‘d\_D

THE HON 'BLE m“ﬁm ATANs M{ADMN)

DATED -.,y{-ngs.. | .
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o et q ]2

O. l’\. Not

) 6sq Jar .
T ATNO. (W, P. , )

Admi ted and Interim directlons
issugd.

Allowed.
Dispobed of with directions,’ ' 5'

. Dismissed. , M
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